IN THE CENTRAL ADMINISTRATIVE TRIBUNAL <ii7
NEW DELHI ‘

REVIEW PETITION NO.1B5 OF 1988

‘DATE OF DECISION ~\Z 3*“‘1', 40

shei Kishori Lal ’ . Applicant
Versus

Union aof India & Urs Respondents
CORAM ¢

The Hon'ble Shri P.Srinivasan, fember (Admn)

The Honible Shri T.S.0beroi, Member (J)
o JUDGEMENT
(Delivered by Hon'ble Shri P.Stinivasan)

By this Review Petition, the respondente in

0. A.N0,1802/89 want us to review our order dated 22-9-1989

disposihg‘cf the said 0.A. at the stage of admission'

itself. We had, in our aforesaid order, directed the
respondents to dispose of a r@preséntation sald to have
been made by the applicant on 5-2-1989 within three
months from the date of receipt of that order and not to
disturb the applicant %rom the post which he was holding
till his raprasentat;an was disposed of as directed by us.
2. e prncead to dispose ot the said Rcvmew
Patition gy circulation amorig ourselves in terms ot rule
17(iii) of the Central AdministraéiUE Tribunal {Procedures)
Rules, 1987, |

3. The ma;n point made in the Review Petition is
that we committed an error in passing the order dated
27-9-1989 without hearing the opposite side. Uhile ue

deplore the language used in the petition, we are satisfied

that we did indeeﬁd commit an error by passing-an order
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which was advsrse to the respondmts/in sa far as they
weré prohibited from distﬁrbing the applicant from the
post wvhich he was holding)withou‘h hearinc them.

i Lda,' therefore, admit the Review Petition,
recall our order dated 22=8-1989 a_gd direct that the
0e.A. be placed before a chﬁ\f‘ar ‘conéidaring the
question of admiseion afreshe aé& netice to both
the parties.
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